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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

Page No.

OAlT^mJW no._15M. -19

Shri V.K. Matta K.N.R. Pillai
APPLICANT (S)

U.O.I.
RBSPONDENT(S)

VERSUS

Orders

COUNSEL

COUNSEL

OA 15/91

4.1.1991.

Present: Shri K.N.R. Pillai, Counsel foi the
applicant.

Heard the learned counsel of the applicant.

Respondents to file counter-affidavit within

4 weeks and the applicant his rejoinder, if any, within

2 weeks thereafter. List before Deputy Registrar(J)

on 7.3.1991.

2. As regards interim relief, issue notice to

the respondents returnable on 18.1.1991. In the mean

while, the respondents are directed that no fui't'ker.'

recovery shall be effected from the salary of the

applicant.

3. ' Issue dasti.

(P.K. KARTHA^
VICE CHAIRMAN(Jj

t , p •

r-A;.K-'

ijyjc

•l'. '

?

(D.K. CHAKRAVORWI
MEMBER (A)

18.1.1991.

Present : Shri K.I^.R.Pillay# counsel
applican.t.
Shri M.L»!"Sha"rTna>A"sstti lo;

for -hb:?

The representative of ihe rr'o o -on-lt:
requests for an a djournment on the qround
v/ant to engage a counsel and file couite.r~a
Respondents to file counter-affidavit '.-it):
weeks and the aprilicant his rejoinder with
weeks thereafter. List for further d x-ct
7,3.1991. The case need not be lifted bar
oh that date.
2. The interim order alreadv - l
continue till then.
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~ • Prssents ahri l<«N"R" Pillai, Counse?].

for the app1i can t»

N0 ri e f o r 'fc h e r e s p o ri d e n t s =

The learned counsel of the applicant has

filed an office order dated 9"3"1991 passed by

the respondents. He has stated that the relief

prayed for has already been granted and he does

not wish to pursue the present application^ In

V1 e w 01 t h 1 s , t h e app 11 c at- i on i s d i s p o s e ci o f a s

having become infructuous-

Let a copy of this order be given to the

learned counsel of the applicant.

(• D . K « CHAKRAy iJkTV'j ( P . K » KARTHA>
riEMBER(A) VICE CHAIRMANCJ)
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